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Sachin And 7 Others
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State Of U.P. And 2 Others
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Counsel for Petitioner(s) : Ashwini Kumar Srivastava
Counsel for Respondent(s) . CSC.

Court No. - 48

HON'BLE CHANDRA DHARI SINGH, J.
HON'BLE TARUN SAXENA, J.

1. The instant writ petition has been filed seeking following main

reliefs:-

"(i) Issue a Writ, order or direction in the nature of certiorari quashing the
impugned F.I.R dated 04.11.2025 lodged by Respondent no. 3 in police
Station Kankar kheda, District Meerut registered as Case Crime No. 0805 of
2025 u/s 85, 115 [2], 352, 351 [2] B.N.S and 3/4 D.P.Act [Annexure no.l of the

writ petition].

(i) Issue any other order or direction as this Hon'ble Court may deem fit and

proper under the present circumstances of the case."

2. Learned counsel appearing on behalf of the petitioner has
submitted that the parties concerned have settled their disputes
amicably. It is further submitted that the parties concerned shall
abide by all the terms and conditions mentioned in the said
settlement agreement which is on record. The terms and

conditions of the said settlement agreement reads as under:-

"1, g foh 38 THEiaT & Yd fgdia et 3 uH uet o fa&g Thodgo3Ro Ho- 0805/2025
farieh 04-11-2025 ol T shahedsl | got el off a1 g&eh tfafws fadia uer 2 yom uet &
faeg Sl i IS T HRIATE o &l Rt I 98 &g d1ud o oil|

2. TE foh 30 TSI & a1 fgdla UeT Uew Uet o A1 3ed UH Jdeh Sita- fAafe el aen
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! IS U1 S &l el FSTFd S T T[6e Sita THIfdd 2l

3. I for e ver oft fcita et ol U qdeh T a1 g T S1auTe i el e o
ufarfies sfe wenfad &l

4. T o 99w U 9 fgdia uet & I~ G 3Afard A 20 HIE <l fgd1d Uel I8 Iral-ardt
EACGER GERRICAG CE kil

5. Tg o verm wey oft fgdia et Ud 39t I ol 90T Uyur qer fRrer snfe it sawen wa
AT

6. g foh fgdia uer & vea we graf~ud geft srasaerarsti i ufd uem ue S|

7. g Toh QI &R Ueh gER <l TSTHGT & Bl hig i hdil 9 5HH 39 fohdll e Uel &
IS &AL el enl|

8. Fg foh 38 Fwaiia™ & Usgrd Q-1 U @t ATt A, el fR1ehd ey Uk gk &
Y- GUETA oL Sila ol (AdieT el foraH fordit it uer ol g ot el gl

3. Learned counsel for the parties further submit that since all the
disputes between the parties concerned have already been settled,
as stated above, the impugned First Information Report dated

04.11.2025 against the petitioners deserves to be quashed.

4. Learned Additional Government Advocate appearing on behalf
of the State-respondents has not disputed the facts of the

settlement agreement.

5. Heard Mr. Ashwini Kumar Srivastava, learned counsel
appearing on behalf of the petitioners and learned A.G.A.

appearing on behalf of the State-respondents.
6. We have perused the settlement agreement dated 17.03.2026.

7. Taking into consideration the submissions made by learned
counsel appearing on behalf of the petitioners, learned A.G.A.
appearing on behalf of the State-respondents, the settlement
agreement dated 17.03.2026 and the statement made by the

learned counsel for the petitioners that they shall abide by all the
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terms and conditions of the said compromise deed, we have
satisfied that no purpose would be served to put the petitioners on

trial.

8. In view of the above-said facts as well as law laid down by the
Apex Court in the judgment of Gian Singh Vs. State of Punjab &
Another (2012) 10 SCC 303, we are inclined to allow this writ

petition.
9. Accordingly, the present writ petition is allowed.

10. The impugned F.I.R. dated 04.11.2025 in connection with Case
Crime No. 0805 of 2025 u/s 85, 115 [2], 352, 351 [2] B.N.S and 3/4
D.P.Act police Station Kankar kheda, District Meerut along with all

consequential proceedings, are hereby quashed.

August 10, 2026
Saurabh

(Tarun Saxena,J.) (ChandraDhari Singh,J.)

Digitally signed by :-
SAURABH KUMAR
High Court of Judicature at Allahabad
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